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O.A.1053 of 1996 

Date of Order: 29.12,97. 
S 

Present: Hon'le Mr.Justice S.N.Mallick, Vice-Chairman. 

Hen' 	Mr. M, S. Mukherj cc, Amini strative Mie r. 

NADI NATH £JiNEJEE 

-Vs - 

UNION OF INDIA & OftS. 

S 

For the petitioner: Mr..C.Sinha,c.unsel. 

For the respenents: Mr.S.Chouhury,counsel. 

Heard on: 29.12.97. 
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S • N . Ma 1 lick,V. C. 

After hearinq the 1.counsel a-ppearing for the 

respective parties, we admit this application and on 

consent, we take up this application as on to-day's list 

for final dis.esal. 

2. 	In the instant application, the petitioner has 

prayed for a direction upon the respondents to pay interest 

on the DCRG amount of R5 37, 6 20/- @ 18% per annum due to. 

delayed vayment of the same to the petitioner bythe 

respondents. The petitioner' s case is that while working 

under the respondents, he retired on 30.11.94 on superannuation 

He received pension on 1.12.94 but the DCRG was released 

only on 10.7.96. The petitioier claims that he should lee paid 

interest at the rate of 18% per annum on the aieve sum as 

the delay was made by the respondents without any reasena1e 

cause. The respondents in.their reply have stated in 

!ara!ra?h 11 that the petitioner worked in riffcrent stations 

dunng his service life and he was custodian of various 
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va1uale goods of the Railways and after his retirement, all 

retirement )enefits have been paid to him except the DCG 

amount for late receipt of commercial debit cléfance from 

the Senior DCM,S.E.iUy,Mra. This clearane was received in 

May,1966  and DCG was paid to the petitioner in June,1966 

which is not correct. It was paid on 11.7.96. 

The DCRG should have been v,aid immediately after the 

retirement of th etiti,ner and in this case, on perusaJ. 
'entry of- 

of 
f

of recordso  we find that there is ne/adverse ACR, nor any D. 

case, Vigilance nor any unaiatherised occupation of Rly.quarter 

against him . Th 	it cannot Ise said that there was 

any reasoriale cause on the part of the respondents to make 

such delayed payment of the DCG to the petitioner. Under the 

circumstances, we are .f the view that the petitioner should 

et interest @ 18% per annum on the aeve sum from 1.12.94 to 

10.7.96 and the petitioner is also entitled to costs as, due 

to such delayed payment, he had to move this Triuna1 for 

redress. 	 - 

Under the circumstances, we allow this ap1icati.n with 

costs assessed at Rs. 500/- (Rupees five hundrod) and the 

respondents are directed to pay interest at the rate of 18% 

per annum from 1.121 6t. 10.7.96 on the DCRGamott received 

y the petitioner within 6 weeks from the date of communication 

of this order along with costs. 
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Vice-Chairman. 


